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FINANCIAL EXPRESS

RITESH INTERNATIONAL LIMITED

CIN: L15142PB1881PLCOOLTI6 Regisiered Office: Momnabad Road, Village Akbarpura,
{Ahmadgarh] Distrct Sangrue, Punjab - 148021
Phona Mumber: 0167-5058126. Email ; rajiv_ribesh2007 Eredifmail com
Wabsite: hitps: fwww rieshirlarmationaliid com'Emad | cs_riteshntemationaliZyaboo com

POSEESSION NOTICE - [for immavable property] Rule 8-1] Emlfu of Standalons Aedited Finamcial Results for the llu!rl:-lr | Yoar endud 318t March, 2023
Wiheteas, i undersigned biing the Aulhorized Officer of IIFL Hame Fnance Linited (Farmarly known as Indéa nfalng Housing g, |Perticulars Guarter [ Vow Ended] Conponly
Financ Lid | (IIFL HFL} undes the Secudlisaticn and Recanstruction of Financal Assets and Enforcement of Securily Insenest Acl Mo eniling Figures 1t prariont pag!
x : = e 2002 and in e xercee of powers confiered under sectian 13(12) read with Fule 3 of the Secunty Inferest (Erdoroement) Rules 2002, 2 141060
Regd. Office : SCO 19, Master Chambers, Feroze Gandhi Market, Ludhiana (Punjab) Demand Noice was issued by the Authorsed Officer of the comparty 1o T bormowers | co-bomowers mentaned hensn below g 31.03.2023 | 11.03.2023|  uareety
(CIN : L65991PB1985PLC006414), E-mail Id : secretarial@mastertrust.co.in, tepay W amount meriioned n he rotos e 60 days om e daeof ecetof he said e, The bortawer aving flled i 1_| Total Income from aperations 197645 | 12664.96 | 471374
: : - ] £ f repay the amount, natics 5 herely given to the Barower and the pubic in ganesal that the undersigned has laken passessian of the 3 Ned Profit / (Loss) for ih d (el T B IRE] .78 56 17
website : www.mastertrust.co.in, Tele. No. : 0161-5043500 / 5043513 propery descrbed herein beow in Exercise of powers contemed on nim uner Section 1314} of the said Act read with Rude B of he sald it i i e, i “ ’
nuies. The bormoer i paricular and the pubbc i general ane herehy cautioned not fo deal with the propery and any deslings with the T | Meet Profit/ (Loss: for Ihe x = e
. i : el i X 3 1 {Loss) for the period before fax (afer 1795 171180 | 20627
Extract of Audited Financial Results for the Quarter and Financial Year ended 31.03.2023 property willbe subjecttothe chargeaflIF L HFL for an amount as merdicred herein under with inderest therean Exceptional andiar Extegordinary (omsd)
The bomower's 2fienfon is imebad o provisions of sub-s=ctian (3] of s=ction 13 of tha Act, If the borrower dears the dues.af the *IIFL 3 | Nel Profil/ [Loss) for the parod aler tax (aher 17103 10532 807
(R In Milllans) HFL™ fopsther with &l costs, chanpes and axpenses incumed, & any time bafore the dale fived for sale or transier, the secuned assals Ex meal';rlﬁﬁr Exl'.rac:r?Jn‘I:ar' ﬂﬁ;ns' o il 3 el
: 7 shall ot be sofd or trarsfamed by “IFL HFL® &nd no further step shalbe faken by " IFL HFL" for fransfer or sate of the secured Bssets sy o . - - —
&r. | Particulars i Standalone Consolidated s e Total Outstanding | Date of 5 | Total Comprehensive Income for the period 17108 105.32 21627
fg. | ption [Comprising Profit’ (Loss) for the pesiod (afie
Quarter Ended Year Ended Quarter Ended | Year Ended | Borrowerts) assat (imenovable property) Dises (R D“"".'""] Mn m:‘"épaqtﬁ -:.:rrr;.rle;::cl.. s Iqﬁ""f"l'aﬂ-:r ;{t'-l
| 1.03.2023 | 31.03.2022 | 31.03.2023 | 31.03.2023 | 31.00.2022 | 31.00.2023 Kamal BRANCH | All that piaca end parcel af - Shop no, 31, Land Area 10938 5q. &, | Rs. 21.70,045/- [ Notice & | Equity Share Capital B55.28 85528 | B55.28
| [ | L L arped B % a4, | ks 3 -E ..|" e | ks T Tundper o ' L = ) = - A
AUDITED | AUDITED ALDITED | AUDITED | AUDITED | AUDITED Mr. Vinay Kumar, | Carpe -‘:&aeﬁ 54 H.BJitQJAMAEﬂ a8 5g. 1L, Super Eui'lc_'L'J |H.mlws wenky | 14 ".Ja' 24 My 7 | Reserves [exciodng Revalusion Fioserve 82 hown TR TR TTRE
Total Income fr tion 227 12,6 1086 910.6 8109 | 3393.0 M. Nt & O | Arwa 266558 53, L., comprisad In Kiwwtrno, Z200, Khadcn nc. 2540, | One Ly Severty | 2024 in Aucited Balance Sheel of the prevous yaar)
ol AL LR L | -, el - o i vl Barkash Car Seal | Khasra na. 21500173 (0-7), 2150013 ( 7-14 ), Kitte ? Rakba § Kanal | Thousand  Farty e o bomniaaf amd
Met Profit /(Loss) from ardinary 12.2 2.2 47.3 21548 187.7 | 847.0 Cower {Prospect | 1 Marla its 7/1449 share ie. 7 Sarsai, Daman Kalan, Geeta Colony, | Five Only) 8 Earnings Par ?n._:!_re ||::r Rs .1:”"" eaie:h. {far
activities after finance costs but Ne.872180) | Thanesar Kunikshetra, Haryana, India-136118 ! il L S Sy e A
before Exceptional ltems | | For further delails please contact to Aulhorised Officer al Branch Ofice: Kamal - SCO - 408, GF. Mugal Canal. Karnal, Haryana - g-lil,;l :—3 m 1 ii 989
Met Profit /(Loss) Before Tax d ; ; 187.7 | A32001.or Corporats Dffice: Fiot o, 98, Phase-IV, Uidyag Vihar. Gurgaan, Haryana, " p—— ! § ot o Pt ) dosrn il Flnanial M | ™
| ! Place: Kamal Date: 271052023 Sdl- Authorised Officer, Far BFL Home Finance Limited !hlf & Tha .|Ih.:g- (¥ ﬂl:..l.l J |".|'|“.l.r||..|.h. I.-.. | :,.I ...,.rm.,.. A |_|.|.|.I inancial Rsduls "I-.rl-‘l u.::l rﬂ. ._Jun::b
Exchanges yrder Sequiation X3 of the SEBI |Lisieg and Ciher Dsclosur Feguremenis) Requiaiors, 2015, Tha il

(after exceptional items and / or

1 formal of the Oy | denual Finanonl Aosuls ane mslabls on hi webifies of the BSE (aww teeindia com| i on
'E.‘.H.[-I'EHI}I'I]IHE.I'}' |1E!r'r‘|5} : i company's wabmle Swww Siishiramatonaid com). B [hd above Audied Slandanns Financill Resui hie S
Net Profit /[Loss) After Tax (after i by Audll Comenitnn and farsaflor sppeoved by [P Boand of Direcion al Por respeciie meeticg held on 255

E.KEE-FI1IEIFIE|| itame and / or % | L Wiy JF!'; gl r’rr:.ll'lﬁ-rllm:!i:jﬂ! -:.I!.rr‘: W8N ...|IN |I:|r_|:|,|:"r.- |_-'.||||.|.-|_.|.:r.| Share which (8 in Hupesd) ) Tham &
- orily ore Sagrent, namaly, Mon edible Oils, which 8 8 (rmary reporistle segmen|
extracrdinary items) A
| | A

By the order of Board of Directors
Oither Comprehensive Incomes For Ritesh International Limited

. Call : 0120-6651214 - "
Total Comprehansive Incomed | . 6.1 | a [ - Place : Ahmedgarh (Rajiv Arora)

’ Date : 25.05.2023 DIM: 00079838 (Managing Director)
[Loss) for the period (comprising

of Profit f Loss) for the period

it s ) PRIMO PRIMO CHEMICALS LTD.

(Formerly known as Punjab Alkalies & Chemicals Ltd.)

F'-ﬂl-lj'Llp qu..-lli}" Share Eapltﬂl CHEMICALS ':!M LE"‘1ECH1E?E'F'L[:|}:':':"}:'? . . .
(Face "'E'“_E of Rs 5"'_ each) Regd. Office: SCO 125-127, Sedlor 17-B, Chandigarh 160 017, Tel No. 01724072515, Emai: secretanai@iprimochemicals.in, Website: www._primochemicals.in Whilst care is taken prior to
Other Equity (exciuding | Extracts of Audited Financial Results for the Quarter and Year Ended 31st March, 2023 {Rs. In Lacs) acceptance of advertisin
Revaluation Reserve) as per the % STANDALDNE CONSOLIDATED P 9
audited balance sheet, _ he Particulars Duarter Quarter | OQuartar Fimancial Financial | Owarter Quarier | COuarter | Financial | Financial copy, itis not p033|ble to venfy
Earning per Equity Share (FV | Ensdied Ended Ended YearEmded | Year Ended Ended Ended Ended Year bnded | Year Ended . .
Re &/- par share) (not annuatisad)| 31.00.2023 | 30.12.2022 | 31.03.2M22 | 31802023 | 31.00.2622 | 31.03.2023 | 30.12.2022 | 31.03.2002] 31.03.2023 |31.08.2022 its contents. The Indian
iy - (Audited) | (Unsutited) | (Audited) | (Aedited) (Audited] | (Audied) | (Usaudited) | (Audited) | (Audied) | |Audited) _
a) Basic 0.5 0.3 2.6 1.7 6.5 30.3 4 —1 { ! : 4 ! | Express (P) Limited cannot be
b) Diluted 0.5 0.3 2.6 7.7 6.5 30.3 1| Total income from operations (Wet) 14779.98 | 18764.20 | 16107.24 | TO737.70 | 4540679 | 14779.98 | 18764.20 | 16107.24| 70737.70 |45406.79
: - : ' ' : ' 2 | Other Income 736.30 47500 | 46738 2616.25 1515.40 736.30 475.00 48738| 2616.25 | 151540 held responsible for such
Mote :- The above is an extract of detailed formal of Quartarty / Annual financial Rasults filed with Stock Exchange 3 | Tolal income 1551637 | 1823824 i 16504 B2 7335305 | 4892210 | 1581637 | 1923020 | 1659462 | 7335395 (4632218
R |ati Fth T li ions : R : R : 15 T full 4 | Net ProfiLoss) for the penod [Delons Lax,
Hnge: Reguiaten 22 of e SEAL NG Pagutivng and Bacbsie Heguircmaiial Beguinlioms, 2015, The T Exoeptional andior Extracrainary items) 2500.39 | 415797 | 531865 | 1864980 | 755350 | 250039 | 415797 | 5318.65| 1864980 | 755350 contents, nor for any loss or
format of the Quarterly / Annual Financial Results are available on the website of BSE Limited (www.bseindia.com) 5 | Net Profit{Loss) for the period belore tax (afer | damaae incurred as a result of
and on thie company’s website (www.masterrust.co.in) FOR MASTER TRUST LIMITED Exneptional and'or Extracrdinary iemes) 250839 415787 | 531865 18649.80 Tana 50 | 250838 4157897 | 531865 1B649.80 | 755350 g
6 | Mot FrofufLoss) for tha perlod alter tax (afier | transactions with companies,
Sd/- | Exceptional andior Extracrdinary items) 174688 | 2091500 | 421501 | 1330820 | 567213 | 174688 | 201500 | 421501 13398.20 | 567213 o T
HARJEET SINGH ARORA Jf P v osbrgaegdoabidmices ‘ associations or individuals
i I{I:“i:ii.l LR E| &g O il o . .
Place: Ludhiana MANAGING DIRECTOR MSIVE INCOTHE (AN i) 179621 | 283877 | 413534 | 1327580 | 507102 | 172043 | 302679 | 4384.78) 13617.31 | 6220.00 advertising in its newspapers
Dated: 26.05.2023 DIN - 00063176 B |Paid up Equity Shares Capital 4B4GBE | 4BAGBE | 4BMGBE | 4B4EBE | 4B4GBA | 4B46BE | 4B4GBE | 4BARBE| 4B4E.BE | 4B4EBE oY
9 |Face Value (in Rs.) Rs2 Rs2- | FRs2 Rs.2 Rg 2 Rs.2/ Rs.2 As.2 Hg.2/ As.2 or Publications. We therefore
10| Reserves exciuding Aevaluation Resenves - - | - | 3228367 | 1896089 - - -1 32874.16 | 1920887
POONAWALLA FINCORP LIMITED 1 | Eamings/{Loss) per Share each (Rs.) | recommend that readers
2] Basc L 140 | 174" a5 2.50 Ny 1.24° 1.84* 2,67 261
(FORMERLY KNOWN AS MAGMA FINCORP LTD.) E-AUCTION h) Diuted 072 1200 | 174 553 250 073" 1.24" 184" 567|281 make necessary inquiries
P ETRls ST/ TIRN W Registered Office: 2017 AND 202, 2nd FLOOR, AP81, KOREGAON PARK ANNEX, SALE Y Te———— : ry q
FINCORP RTEINIEIR S PEINB =21 GEiep LTl S NOTICE Motes: 1. The above resuits have been reviewed by the Audit Commitiee and thereafier approved by the Bossd in its meeting held-on 26th May, 2023. 2. The above is an exiract of the before Sendlng any monies or

Office Unit : POONAWALLA FINCORP LTD, SCO 75, 2ND FLOOR,

PHASE 9, MOHALI - 160062 detsdied format of Standsione and Consolidated Audied Financial Resulis for Quarter and Year ended 315t March, 2023 filed with the Sénck Exchange under Rieguilstion 33 of the SEBI

(Listing Olbéigations and Disclosure Requirements) Reguistions, 2015 The fu format of the Standalone and Consolidated Audited Financial Resute for the Quarter and Year ended 37st entering into any agreements

ale of secured immovable asset under the March, 2023, is avadable on the BSE Limited's Website | 8. www bseindia com and Company's Websile i & www prmochemicals.in 3.The figures of last quarier are the balancing figures with advertisers or otherwise

Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 bebween sudied igures in respec] of the full financial year ended 315t March, 2023 and unaudied published year io date figeres uplo the 3rd quarier ended 315t December, 2022, which . . .
v and on Sabal of e Biad acting on an advertisement in

(hereinafter referred to as “the Act”) were subject fo limibesd review. 4. The figures of the previous panod have been regrouped’ reclassiied, whenever necessarny

. . . . . _ . . . Sd.l-

Notice is hereby given to the publlF in general and to the Borrowers/Co Borrowers/Gugrantors in partlcular that the under meptloned Place - Chandigarh Havaan Chooes! any manner Whatsoever.
properties mortgaged to Magma Fincorp Ltd. has now been renamed as Poonawalla Fincorp Ltd. vide Certificate of Incorporation. The Date: May 26, 2023 b AN LANORIE |

possession of which had been taken by the respective Authorised Officer of the company under section 13(4)/14 of the Act, will be sold . | Manaqging Director
through e-Auction as per the terms mentioned below for the recovery of company’s outstanding dues with applicable interest, charges

and costs etc. ]
The property described is being sold on “AS IS WHERE IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS” under the Rule 8 & 9 of a e a n o n Ia o

the Security Interest (Enforcement) Rules (hereinafter referred to as the Rules) :

@|p TATA CAPITAL HOUSING FINANCE LTD

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA Kadam Marg, Lower Parel, Mumbai-400013. CIN No. UST1S0MH2008PLC 187552

T. Name of Borrowers/ Description of Property & | 1. Date & Time of E-Auction | 1. Reserve Price Branch Office ;- Talai Bazar Branch (03191) Kaithal-136027, Tel: 01746-231148, Email: 5bi.031912sbi.co.in POSSESSION NOTICE “_-u R IMMOVABLE FH“FEHW]
2 S‘;ﬁ;’ﬁ‘,ﬁﬁﬁf ::::ntors Nature of Property % t:;tn,?;t(:::nset?m'::?; 2. ‘E','\‘,':,a',‘\',‘:i,unt (RULE - 8 (1) POSSESSION NOTICE) (For Immovable Property) (As per Appendix IV read with rule B[1) of the Security Interest Enforcement Rules, 2002)
3. Total Dues + Interest from Deposit) (In lakhs) Whereas, the Authorized Officer of the State Bank of India, Talai Bazar Branch. Kaithal, under the Securitization Whereas, the undarsigned being the Authorized Officer of the TATA Capital Housing
3. Date and time of and Reconstruction of Financial Assets and Enfarcement of Security Interest Act 2002, and in exercise of powers Financa Limited.. under the Securitization and Reconstruction of Financal Azzetz and
Inspection of Property conferred under section 13(12) read with relevant Rule of the Security Interest (Enfarcement) Rules 2002, issued Enforcement of Security Interest Act. 2002 and in exercise of powers confemed under
JAGDISH ALL THAT PIECE AND PARCEL| 1.Date & Time of E Auction | 1.Reserve Price the Demand notice dated 23.03.2022 calling upon, 1. 5h. Narinder Kumar (Borrower), 5/o 5h. Sohan Lal, Rfo sechion 13(12) read with rule 3 of the Secunity Interest (Enforcement) Rukes, 2002, issued a
M S JAGDISH AND SONS OF MORTGAGE PROPERTY|  29.06.2023 (11 AM-2 PM) (Inlakhs): H.No.793/19, Subhash Nagar, Devigarh Road, Kaithal 136027, 2. 5h. Sohan Lal (Guarantor], 5/o Sh.Harnam demand notices as mentioned below calling upon the Bormowers to repay the amount
ROSHNI DEVI g;ATOK,::ELVQTmN% 311632 2. Last Date of Submission | Rs- 4769818/~ (Rupees Singh, R/o H. No. 793/19. Subhash Nagar, Devigarh Road, Kaithal- 136027, 3. Sh. Gian Singh /o Sh. Babu mentioned inthe notice within 60 days from the date of the said nofice.
2. Notice Date : 20.11.2021 KHEWAT NO. 141, kHAIRATI|  ©f EMD (Earnest Money ;f_’rty Si\éen '—aghs E-'XK Ram, R/o Subhash Nagar, Devigarh Road, Kaithal-136027, to repay the amount mentioned in the notice being The borrower, having failed to repayrti‘-:-:- amaunt, nobice i hE:Eby given to the borrower, in
3.Loan No.: HL/0035/H/13/000037 |ROAD OFFICER  COLONY,  __ ngggs;t)r . o e ‘Ei“gsst”een o'gly) Rs 349617/- (RS. THREE LAKH FORTY NINE THOUSAND SIX HUNDERED SEVENTEEN ONLY) along with future | | paricufar and the ﬂ:glf‘-, IT: Q;EF‘E;; , that the Urnﬂﬂrﬂﬂﬂeﬂ -%&‘3 t:HEﬂ Eﬂﬁﬁﬂﬁ;mﬂ of t'[f
4. Total Dues : Rs. 3365402/ FATEHABAD FATEHABAD PIN H0 etore > EMD A ) inter.suz'r and ather rha.rgea accrued therson from 22.03.2022, less recovery if any. within 60 days from the date of T‘;ﬁﬂqfﬁfﬂ‘mm;;lﬁ rd'E!”.b‘E ':'I""E' Fﬁfgm; ;.FDM"’E COTBmed on mm under secion
(Rupees Thirty Three Lakh Sixty Five | 12505 3. Date and time of i Takhe) moun receipt of the said notice, DAY AN SRR . SN W1 LR P L1 _ R
Thousand Four Hundred Two only) Inspection of Property ‘ The borrawers having failed to repay the amount, notice is hereby given to the borrowers, and the public in general The t':'”"':r""?r- n palthE!JIE:r,ar‘rdﬂtn? F'_Ut'l":m QEF'E[E_‘I- o hereby cautioned not io deal with
payable as on 19.11.2021 along with 22.06.2023 (11AM - 4 PM) Rs. 476982/~ (Rupees that the undersigned has taken possession of the property described herein below in exercise of powers conferred on ihe property and any dealings with the property will be subject to the charge of the TATA

Four  Lakhs  Seventy
Six Thousand Nine
| Hundred Eighty Two only)

Capital Housing Finance Limited, for an amount refered fo below along with intersst
therean and penal mlerest, changes, costs elc, from date mentioned below,

The borrowar's attention is inwitad to provisions of sub- section (8) of Section 13 of the Act,
n respect of ime available, to redeem the sacured assets.

interest @ 15.80% till the realization. himundersection 13(4) of the said Act read with rule 8 of the said Rules on this day of 24" May of the year 2023,
The owners occuplers of the property are directed 1o hand over the vacant possession within 30 days of this notice to
avoid use of force or other measures with the assistance of District Magistrate under section 14 of the Act, The owners/

occupiers may please note that after 30 days from the date of this notice, property may be auctioned.

The intending bidders are advised to visit the Branch and the properties put up on Auction, and obtain necessary information regarding

charges, encumbrances. The purchaser shall make his own enquiry and ascertain the additional charges, encumbrances and any third 4 ; 52 : 3 2 Lean N of Obll i A " Date of
party interests and satisfy himself/herself/itself in all aspects thereto. All statutory dues like property taxes, electricity dues and any other The borrower in particular and the public in general is hereby cautioned not to deal with the property and any Seiont ame ; igor(s) Mouri a3 P :
dues, if any, attached to the property should be ascertained and paid by the successful bidder(s)/prospective purchaser(s). The bidder(s)/ dealings with the property will be subject to the charge of the State Bank of India for an amount of Rs 349617/- (RS. N Legal HEIF{‘EJI'.'LQ'QEIE per D'E?MHI:F Ogsesson
prospective purchaser(s) are requested, in their own interest, to satisfy himself/herself/itself with regard to the above and the other THREE LAKH FORTY MINE THOUSAND SIX HUMDERED SEVENTEEMN ONLY) along with interest and other ;i Representative(s) Notice
relevant details pertaining to the above mentioned property/Properties, before submitting the bids. charges thereon from 22.03.2022 9901824 |Late Mrs. Somvati Gupta Wio Late Mr |Rs. 327440 /- |23-May-2023
TERMS AND CONDITIONS OF E AUCTION SALE: Description of Immovable Property Radhe Lal Gupta Through her Legal Heirs | {Rupees Three
1. Thehaltjc?or?/szliwill be Onlfir;e ejauctior_lr/hBic!ding thrgugzc\lfvebsite http.s:/g 23done.in c;}n the (I:Iate as r;:el?tioned :” ”:je tabblg allooye Equivible Mortgage of residential property bearing MCK no.684/23, measuring 6.94 marlas (210 sg- yards), situated at (as Borrower) and R.L. Traders Through its | Lakh Twenty

with biimited Extension of > minutes. The Interested bidders ae required to register themselves with the portal anc obtain '09in | § 5y bhash Magar. Kaithal, purchased by Sh. Narinder Kumar sfo Sh. Sohan Lal vide sale deed no. 3195/1 dt. 19.07.2004 Proprietor - (As Co Borrower) and Mr.Hari|S & v e n

ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) M/s Augeo Asset Management, _ ; i e L _ T . 5y ; Om Gupta /o Mr. Radhe Lal Gupta - (As Co Thousand Four

H-182, Sector 63, NOIDA 201301 No. +91 7428993244/+91 7428695102/E-mail id : shekhar.s@cartradeexchange.com. Please note that registered in the office of Sub Registrar Kaithal and bounded as under: East:Froperty of Sh. Sanjiv, West: Property of Borrower J Le ai Heir) and Mrs. Kamlesh | Hundred Forty

Prospective bidders may avail online training on e-auction from them only. The intending purchaser/bidder is required to submit Sh.Karamveer, North: Street, South: Property of Other, g ; q .I ;

amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS/DD in the account of “Poonawalla Fincorp Ltd!, Bank- G”p_ta Dio Late !ﬂr' Radhe Lal Gupta, Mrs. | Unly}

ICICI BANK LTD. CC Account No. 000651000350 and IFSC Code- ICIC0000006, 20, R. N. Mukherjee Road, Kolkata - 700001 drawn on Date : 26/05/2023 Place : Kaithal AUTHORISED OFFICER, STATE BANK OF INDIA Shailesh Humap Dio Late Mr. Radhe Lal

any nationalized or scheduled Bank on or before 27.06.2023 and register their name at https://123done.in and get user ID and Gupta (Legal Heirles)

password free of cost and get training on e-Auction from the service provider. After their Registration on the web-site, the intending Description of Secured Assets/immovable Properties: All pizce & parcels of

puctsarbidr o equsd o ¢ 0 opesof e lowns coamerswlosied nal o rt favescitordcons | | e GanaraBank A | Camara Bank : Parao Chowk, Branch Hisar (8579) | | r.iesrr SoutanScoPorofReseralPeto 100 Adessag 2054 Y. (0u

" ) 316, E-mal I ’ ' o ' ’ I of Western Side Part admeasuring 215 Sq. Yds.) (Norh to South 49-3'%33-0" East lo

Mohali: 160062, Mobile No. 6284419316, E-mail ID: rajesh.bhatia1l@poonawallafincorp.com. Waet! Situated at K a azad N Kaksiril Nl Card. ¢ Lt
2. Online E-auction participation is mandatory in the auction process by making application in prescribed format which is available POSSESSION NOTICE [SECTION 13(4)] (For Immovable property) PE) e NSO B TWPONR. NGEN, FALR0 PN PN oL, ANy, (L AN
along-with the offer/tender document on the website. Bidders are advised to go through the website https://123done.in for detailed WheveasiThe tndirsianed Baind the. Authorized Officer of thi Canara Bank Under the: Securitization: sid Pradelghj- with otk am_E“mES ""I'_ITLEEF' n fthe Sale E"E‘E'-'f WI:IE.S.EIE Daed dated
terms and conditions of auction sale before submitting their bids and taking part in e-auction sale proceedings. Online bidding will ; 219 - 2710211591 bearing Registration No. 10796, Bounded as - East: Remaining Part House of

take place at web-site of organization as mentioned hereinabove, and shall be subject to the terms and conditions contained in the Reconstruction of Financial Assets and Enforcemant of Security interest Act, 2002 and in exercise of powers Seller West: Govt. Dran thereafter House Mo, 102 Bajpai Bhavan, Morth: Remaining Part
tender/e-auction document. The Tender Document and detailed Terms and Conditions for the Auction may be downloaded from the conferred under Section 13(12) read with Rule 3 of the Security interest (Enforcement) Rules, 2002 issued a Demand of Property of Seller thareafler Housa Mo, 104, South: Govl. Streal T Wids,

website -https.//1 23dong.ln in or the same may.also be c.ollected from 'Fhe.concerned Branch office of Poon.awalla Fincorp Ltd. A copy Notice dated. 22.11.2022 calling upon the Borrower Mrs. Shanti W/o Sh, Ramesh Kumar and Me. Vikash Kumar 2, Weaslam SI::!IJ""IEIT'I Side Parl nf.Re-ﬁldenEﬂ.F'lﬂt N[:ll. 1|]:3.ﬁ.;;|mear;unng 1$:I:'r5q ":"l:la. [Out
of the Bid form along with the enclosure submitted online (also mentioning UTR Number) shall be submitted to Concern Manager of Wesztern Side Part gdmgggunng 215 Sq. Yds.) (North to0 South 49'-3"%33'-0" East to
Poonawalla Fincorp Ltd. (Formerly Known as Magma Fincorp Ltd.). A copy of the Bid form along with the enclosure submitted online 5/o 5h. Ramesh Kumar R/o H. No-19, W. No-7, New Geeta Colony Mirzapur Road, Hisar-125001 to repay the Wast), Situated at Kheora Bangar, Azad Magar Katarijiyora, Nawab Ganj, Kanpur (Uttar

(also mentioning UTR Number) shall be sent over to Concern Mr. Rajesh Bhatia, Address : Poonawalla Fincorp Ltd, SCO 75, 2nd amount mentioned in the notice being Rs. 5,23,126.00/- [HHFE‘Eﬁ Five Lakh TWE“W Three Thousand Cne Pr-a‘d-EEh]- with comman amenities written in the Sale Deed, vide Sale Deed dated
Floor, Phase-9, Mohali-160062, Mobile No. 6284419316, E-mail ID: rajesh.bhatial@poonawallafincorp.com at Poonawalla

. ) : . Hundred Twenty 5ix only] cutstanding as on 22172022 plus further interest together with all costs, charges, 27/02/1991 bearing Registration Mo. 10797, Boundad as - East; Remaining Part House of
Fincorp Ltd. (Formerly Known as Magma Fincorp Ltd.), on or before date and time mentioned above. T : : ; Sefler West Govt. Drain thereafler House No. 102 Bainal Bhavan. North: Rermaining Part
3. For further details and queries, contact Authorised officer, name Mr. Rajesh Bhatia Mobile No. +91 6284419316. expenses within 60 days from the date of receipt of the said notice. of Proper! n"SeIIeIr Ihe.rela“ler House Mo, 104 IS[:th'éFt;::.-l Strpal ?"'.'h'-:]e "
Due Care has been taken to include adequate particulars of Secured Assets in the Schedule hereinabove. The Authorised Officer shall The borrower having failed to repay the amount notice is hereby given to the Borrower and the public in general ! R ARELAL .
not be answerable/responsible for any error, misstatement or omission in this proclamation. that the undersigned has taken possession of the property described herein below in exercise of powers conferred Date: - 27/05/2023 . S’d'lf Auﬂ_H:IlIEEd I;Hﬁcer
5. 'gh;dSecuLetil/;ss?t shtaII E‘ZSOld abotvhe the Tesert;/e.Price only. &ugtio; shallltf]om.m.ence at one incrterlnent ab?\ée t:wg (l)%g(s;r\(/s Price atnd on him/her under Sub Section (4) Section 13 of the Act read with Rule & of the Security Interest Enforcement Rules, Place: - Uttar Pradesh For Tata Capital Housing Finance Limited
idders shall be free to bid among themselves by improving their offer with minimum incremental amount Rs. 10,000/- (Rupees ten 2002 o this 25th May of the Year 2023. FORM A
thousand Onl.y)' . . i The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby cautiened not to deal with e O S
6. Only t.hose .bldders hgldlng vaI|.d user ID and Eassword and confirmed payment of EMD thrpugh NEFT/RTG.S shall be permlt.ted to 2 . gag R ; P g ¥ (Under Regulation 6 of the Insolvency and Bankruptcy Board of India
participate in the online e-auction. The Authorised Officer reserves the right to accept or reject any or all bids at any time without the property and any dealing with the property/les will be subject to the charge of Canara Bank, Parao Chowk (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
assigning any reason. Further, the Authorls.ed Officer reserves .the right to postpone or cancellor adJourrlw or discontinue the e-Auction Branch, Hissar for an amount of Rs. 5,23,126.00/- (Rupees Five Lakh Twenty Three Thousand One Hundred FOR THE ATTENTION OF THE CREDITORS OF
or vary the terms of the e-Auction at any time before conclusion of the e-Auction process, without assigning any reason whatsoever :
and his decision in this regard shall be final. Twenty Six only) as on 22.11.2022 plus further interest together with all costs, charges, expenses till date of GOLDEN AGRARIAN PRIVATE LIMITED
7. The sale shall be confirmed in favour of the purchaser /bidder who has offered the highest sale price in his bid/ tender/ offer to the payment. The Borrowers attention is invited to provision of sub- section {B) of section 13 of the Act, in respect of time RELEVANT PARTICULARS
Authorised officer, however, the sale shall be subject to confirmation by the secured creditor only. available, to redesm the secured assets, 1.] Name of the Corporate Debtor GOLDEN AGRARIAN PRIVATE LIMITED
8. The Earnest Money Deposit (EMD) of the successful bidder shall be retained/adjusted towards part sale consideration. The EMD shall Description o f the Movable and Immovable Propertyfies 2.| Date of incorporation of corporate debtor | 16/10/2012

not bear any interest. The successful bidder shall have to deposit 25% of sale price, adjusting the EMD already paid, on the same day

or not later than next working day, upon the acceptance of bid price by the Authorised officer. In case of failure to deposit the said EMT in the name of Mrs. Shanti W/o Sh. Ramesh Kumar of One House measuring 100.98 sqs yds being one Plot Mo, 19 3. Authority under which corporate deblor i¢ RoC - Chandigarh

incorporated / registered

amount as stipulated, the amount deposited so far (in form of EMD or otherwise) shall be forfeited by the Company and the Authorised and bounded as under : East : Danda 41'6"° Plot Mo.20, West: Danda 41'6" Plot No.18, Morth:Danda 22’ Road, South: 4] Corporate Identity No. Limited Liabilty | U15312PB2012PTC036748
Officer shall be free sell the properties once again. Danda 22" Property of others Situated at New Geeta Colony, Mirjapur Road, Hisar Security Interest D : 400007375509 Identification No. of the Corporate Debtor
9. Mere deposit of 25 % of the Sale Price shall not entitle the successful bidder to get the sale confirmed in his favour. Sale shall be subject
to confirmation by the Authorised Officer/Secured Creditor. Name Of Owner 5. Address of the (egistered office and Registered Address: Near Canal, Sadiq Road}
10. After depositing of 25% of the sale price as per above terms, the balance 75% of sale price shall be paid on or before 15th day of sale Smt Shanti W/o 5h Ramesh Kumar, R/o Gali no 13 ward no 12 Kumahar Dharamshala 12 Qtr Read Shiv Nagar, Hisar . principal office (if any) of corporate dt?btor Faridkot, Firozpur Punjab, 151203, India
confirmation or within such extended period as agreed upon in writing by and solely at the discretion of the Secured Creditor the Dated: 25.05.2023 Place: Hisar Authorized Officer, Canara Bank 6. Insolvency commencement date in | 24th May, 2023
Company. In case of default in payment by the successful bidder as mentioned hereinabove, the amount already deposited by the respect of corporate debtor

bidder shall liable to be forfeited and property shall be put to re-auction and defaulting borrower shall have no claims/rights in respect
of property and/or amount in any manner.

11. Ifthe dues of the Company together with all costs, charges and expenses incurred by them or part thereof as may be acceptable to the
“Poonawalla Fincorp Ltd” or PFL (Formerly known as Magma Fincorp Ltd. or MFL) are tendered by/on behalf of the Borrowers and/or

] 7/ Estimated date of closure of insolvency | 20th November, 2023 (Being 180 days from the
tat e Ba nk f I I a resolution process Insolvency Commencement date)
8| Name and registration number of the Naveen Singal

insolvency professional acting asinterim | Reg. No.: IBBI/IPA-001/IP-P01650/2019-2020/1252

Guarantors, at any time before the date of confirmation of e-Auction, the sale of asset may be cancelled. Branch Office :- Talai Bazar Branch (03191) Kaithal-136027, Tel: 01746-231148, Email: $bi.03191@sbi.co.in resolution professional AFA Valid Up to: 23rd November, 2023
12. All statutory dues/attendant charges/other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the 9| Address and e-mail of the interim 302, Tower 5, Valley View Estate, Gwal Pahari
purchaser only. (RULE - 8 (1) POSSESSION NOTICE) (For Immovable Property) resolution professional, as registered with | Faridabad Road, Gurgaon, Haryana— 122003
13. The Sale Certificate shall be issued in the same name in which the Bid is submitted. Whereas, the Authorized Officer of the S5tate Bank of India. Talai Bazar Branch, Kaithal under the Securitization the Board Email: Naveen.singal@yahoo.co.in
14. The Authorised Officer or the “Poonawalla Fincorp Ltd.” or PFL shall not be responsible for any charge, lien, encumbrances, or any other and Reconstruction of Financial Assets and Enforcement of Security Interest Act-2002, and in exercise of powers
duf’ ttohthe govgrr:jmentgndf.’r third party dj.imstitc' in resPs ctof prOpf:y/ les beitn 9 E’f“ijc.tionfdt’ t?e ianeEF:,it'Tg Bidderis ?cd"ised 'io conferred under section 13(12) read with relevant Rule of the Security Interes (Enforcement) Rules 2002, issued the 10 égggizzﬁggn%?v?/:lt;oﬂ?:iﬁtS:r(ijn:or gOZaTgwglrz{S, (\j/aclgey ViewHEstate, quvglzgoa?’haril
make their own independent inquiries regarding the encumbrances on the property including statutory liabilities arrears ot property 4 . . aridabad noad, burgaon, naryana—
tax, electricity dues/charges/lien etc. such liabilities/encumbrances shall be borne by the Purchaser/s only. demand notice dated 'IB.'.'H.I[‘.‘.IE calling upon, 1.5mt. l:'iurmm_!t Kaur (Borrower), w/o 5h.J|:fg|n-:|f_-r 5mg_h,:r|"u di resolution professional Email: cirp.goldenagrarian@gmail.com
15. The bidders should ensure proper internet connectivity, power back-up etc. The “Poonawalla Fincorp Ltd.” or PFL /Authorised Officer/ No. 131/4, Mahadev Colony, Kaithal-136027, 2 Sh. Joginder Singh [Co-Borrower), 5/o0 Sh. Piara Singh. rio H. No. 11. Last date for submission of claims 07th June 2023
online Auction service provider shall not be liable for any disruption due to internet failure, power failure or technical reasons or 131/4, Mahadev Colony, Kaithal- 136027, to repay the amount mentioned in the notice being Rs B43036 (RS. 14, Classes of creditors, if any, under clause (b) Not Applicable at this point of time
reasons/contingencies affecting the e-Auction. . _ _ . EIGHT LAKH FORTY THREE THOUSAND THIRTY SIX ONLY) along with future interest and other charges acerued of sub-section (6A) of Section 21, ascertained
16. The EMD of the unsuccessful bidders shall be returned within the 15 days working days on the closure of the auction sale proceedings thereon from 17.01.2022, less recovery if any, within 60 days from the date of recelpt of the sald notice by the interim resolution professional
without any interest thereon. The said bidders shall not raise any claim whatsoever in nature in this regard. e, : ; R p ; o 13 Names of Insolvency Professionals identiied 0 N.A
17. The Offers/bids that are not duly filled up or not accompanied by the EMD and required documents or Offers received after the date The borrowers ._-'a""“g failed to repay th_E amaount, notice is I"Ere_b!" L t_':' the J:-n!*r::nwersf and the public in general act as authorised representative of creditors im o
and time prescribed hereinabove or as mentioned in the auction sale notice, shall be considered or treated as invalid offer/bid, and that the undersigned has taken possession of the property described herein below in exercise of powers conferred on a dlass (Three names for each use)
accordingly shall bg summarily rejectfed and the.applicant/l:{idde.r shall have no claim against the Poonawalla Fincorp Ltd. (Formerly him under section 13(4) of the sald Act read with rule 8 of the sald Rules on this day of 24" May of the year 2023. y 2) Relevant Forms and b) Detals of Weblink: https://ibbi gov.infhome/downloads
. :Eovl:n ahs Magc;naf:ncorp Led) Orhaga_'nhSt Authorised Ofﬁcelrl ";]th;_(;ega.ri - oo No Cl . The owners occupiers of the property are directed to hand over the vacant possession within 30 days of this notice to " authorized representatives are available at:| Physical Address: NA
18. ag:in;ttr:)erlézm%arfjl;):i;e;\f:tfwoerigfd E)tfcficrgff/si?l?):ec;;cttt:sulcr? ;N(ljtecci);';nurnls Ing any reasons thereof. No Claim can be made avoid use of force or other measures with the assistance of District Magistrate under section 14 of the Act. The owners/ Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has ordereq
‘ : ; . ; the commencement of a corporate insolvency resolution process of the Golden Agrarian Privatq
19. The intending bidder(s) out of his/her/their own free WILL, volition and discretion is/are participating in the e-Auction proceeding occupiers may please note that after 30 days from the date of this notice, property may be auctioned. Limited on 24th May, 2023. P y P 9
withgut any undue influence from any of the officials of the Po.onawallz?\ Fincorp Lt(;l./PFL (Formerly known as Magma Fincorp Ltd.) The borrower in particular and the public in general is hereby cautioned not to deal with the property and any The creditors of Goiden Agrarian Private Limited, are hereby called upon to submit their claimg
a:d IS/ar:e fu”()j/ a\;vﬁare abo;:t the c?jnseguinlcles ObeUCh e-lA;Cftlon- Thefmtzm:cmr? b0||dder Shj” have no recou;;se agalk?st the PFL fl)r dealings with the property will be subject to the charge of the State Bank of India for an amount of Rs 843036 (RS. with proof on or before 07 th June, 2023 [being fourteen days from the appointment of the interin
the Authorised Officer in this regard and shall not be entitled for any refund of the deposited amount except hereinabove expressly resolution professional] to the interim resolution professional at the address mentioned agains
provided o regarding interest on the said amount. EIGHT LAKH FORTY THREETHOUSAND THIRTY 51X ONLY) along with interest and other charges thereon from entryNo. 10,
20. In case the date of deposit of EMD & e-Auction date is declared holiday then the date shall be automatically extended to very next 17.012022 The financial creditors shall submit their claims with proof by electronic means only. All othe
working day. Description of Immovable Property creditors may submit the claims with proofin person, by post or by electronic means.
; ; ; ; , y . Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choic
STATUTORY 30 DAYS NOTICE UNDER SARFAESI ACT, 2002 Equitable Mortgage of residential property bearing MCK no. 131/4, measuring 60 sq vards, situated at Mahadev of authorised representa?ivgfrom among the threg insolvency gofessionals listed against ent
21. The Borrower(s)/Guarantor(s) are hereby .notiﬁe.d to pay the sum mentioned above anng. with upto dated interest anFi ancillary Colony, Patti Afghan. Kaithal, purchased by Smt, Gurmeet Kaur w/o Sh. Joginder Singh vide sale deed no 5454/1 d. No.13to actas authorised representative of the class [specify class] in Form CA. : NotApplicable
I[e;xpenses be;or(.et’;]h.e ;jate tof e;jAucttlon, failing which the Secured Asset/Property shall be auctioned/sold and balance dues, if any, shall 16.12.2008 registered in the office of Sub Registrar Kaithal and bounded as under-- East: Gale, West: Land of others, Submission of false or misleading proofs of claim shall attract penalties.
e recovered with interest and cost. ;
Authorised Officer Morth: Property of Sh. Jai Kishan, South: Property of Sh, Bhagwat. (Interim Resolutioang:;?agssiLnn%al;
Place : Fatehabad Poonawalla Fincorp Limited ? : Date: 26.05.2023 In the matter of Golden Agrarian Private Limited
Dated : 27.05.2023 (Formerly Known as Magma Fincorp Limited) Date : 26/05/2023 Place : Kaithal AUTHORISED OFFICER, STATE BANK OF INDIA] | pjce; Gurgaon Registration No.: IBBI/IPA-001/IP-P01650/2019-2020/12520
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GOLDEN AGRARIAN

PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor GOLDEN AGRARIAN PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 16/10/2012
3. | Authority under which corporate debtor is | RoC - Chandigarh
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U15312PB2012PTC036748
Identification No. of corporate debtor
5. | Address of the registered office and | Registered Address: Near Canal, Sadiq
principal office (if any) of corporate debtor | Road, Faridkot, Firozpur Punjab, 151203,
India
6. | Insolvency commencement date in respect | 24" May, 2023
of corporate debtor
7. | Estimated date of closure of insolvency | 20" November, 2023 (Being 180 days
resolution process from the Insolvency Commencement
date)
8. | Name and registration number of the | Naveen Singal
insolvency professional acting as interim | Reg. No.: IBBI/TPA-001/1P-
resolution professional P01650/2019-2020/12520
AFA Valid Up to: 23" November, 2023
9. | Address and e-mail of the interim resolution | 302, Tower 5, Valley View Estate, Gwal
professional, as registered with the Board | Pahari, Faridabad Road, Gurgaon,
Haryana — 122003
Email: Naveen.singal@yahoo.co.in
10. | Address and e-mail to be used for | 302, Tower 5, Valley View Estate, Gwal
correspondence with the interim resolution | Pahari, Faridabad Road, Gurgaon,
professional Haryana — 122003
Email: cirp.goldenagrarian@gmail.com
11. | Last date for submission of claims 07" June 2023
12. | Classes of creditors, if any, under clause (b) | Not Applicable at this point of time
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | N.A.
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and Weblink:
(b) Details of authorized representatives | https://ibbi.gov.in/home/downloads
are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of a corporate insolvency resolution process of the Golden

Agrarian Private Limited on 24t May, 2023.




The creditors of Golden Agrarian Private Limited, are hereby called upon to submit their
claims with proof on or before 07" June, 2023 [being fourteen days from the appointment of
the interim resolution professional] to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.

: Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

~

Naveen Singal
(Interim Resolution Professional)
Date: 26.05.2023 In the matter of Golden Agrarian Private Limited
Place: Gurgaon Registration No.: IBBI/IPA-001/IP-P01650/2019-2020/12520
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